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only to physically handicapped persons. w~dows, 
students and persons with monthly Income of below 
RS. 3001.. 

(c) 2886 cards have been issued. . 
(d) No. Sir. Only one Home Delivery Card 1s Issued 

against one ration card. 

(e) and (I). Do not arise. 

Chakmar in  North-Eartem States 

653. SHRI CHITTA BASU . WIII the Mlnlster of 
HOME AFFAIRS be pleased to stale 

(a) whether the Government are aware of the 
growlng dlscontenlment among the Chakmas In the 
Arunachal Pradesh, M~zoram and N E States, and 

(b) 11 so, the speclftc steps taken to solve the 
problem to Chakmas' 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MOHD MAQBOOL DAR) la) 
and (b) Certam organlsat~ons hke the All Arunachal 
Pradesh Students Unlon (AAPSU) In Arunachal Pradesh 
and the Mlzo Z ~ r l a ~  Pawl (MZP) In Muoram have been 
demand~ng the expuls~on o l  lore~gners lncludmg 
Chakmas The Chakmas In Arunachal Pradesh on the 
other hand, have alleged v~olal~on of thew human r~ghts 
through lnllmldallon and den~al of bas~c amen~t~es The 
State Government of Arunachal Pradesh was adv~sed 
to protect the life and properly of all res~dents lncludmg 
the Chakmas In the State A H ~ g h  Level Group was 
const~tuled under Ihe Cha~rmansh~p of the Home M~n~ster 
on December 26. 1995 to look Into the background of 
Issues of Chakmas and Halongs In Arunachal Pradesh 
and to ldenhfy the course of actlon to be adopted The 
Group In ~ t s  fvst meeting on January 5, 1996 const~tuted 
an Off~c~al  Level Sub-Committee On January 9 1996 
the Hon'ble Supreme Courl ol lnd~a directed, Inter aha, 
lhat the l ~ f e  and personal Ilberty of each and every 
Chakma res~d~ng w ~ l h ~ n  the Stale would be protected 
and lhat except In accordance w~th law the Chakmas 
would not be evicted from lhelr homes On a reterence 
from the Government of Arunachal Pradesh the State 
Government6 has been ~nformed that the H ~ g h  Level 
Group and the Sub-Comm~ttee can dontnue to carry on 
lheu work, but such work w~l l  have to be In ald of the 
d~rec t~onr  glven by the Supreme Courl and not In 
derogal~on thereol The Slate Government has been 
requerled lo  mdlcate 118 convenience for the vlsY ol the 
Sub-Commltlee lo  Arunachal Pradesh 

Ar regard8 the agttabon ralat~ng to the expule~on ol 
the Chrkmrr r l l q o d  to have come to M~zoram from 
oul ide,  Uy Stale Governfwnt 18 hanang the sl tu%m. 
The Centrr l  Governmrnt has r d v ~ s r d  Ihe S l r l e  

Government that any work of ~den t~ f~ca t~on ,  elc. of 
lore~gners should be cawed out In accordance w~th  the 
provis~ons of law and as per relevant Instruct~ons It has 
also been suggested that any work In this connection 
needs to be carr~ed out through governmental agencles 
only. 

654. SHRl SURESH KALMADI : W ~ l l  the Mlnlsler 
of ENVIRONMENT AND FORESTS be pleased lo  
state 

(a) whether the Government propose to set up a 
Crlsls Alerl System to manage chemical accldenls In 
the country: and 

(b) II so, the sahent features of the system? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS (CAPT. JAI NARAYAN 
PRASAD NISHAD) : (a) and (b). According l o  the 
provlslons of the proposed rules called the Chemcal 
Acctdents (Emergency Plannmg. Preparedness and 
Response) Rules. 1996. the Central Government w~ l l  
set UP a 
Crls~s Alert System w ~ t h ~ n  a stipulated time period. 
The salient features ol the proposed system are as 
follows. 

(1) 

(ii) 

(II~) 

(IV) 

655. 

A lunct~onal Control Room alongwith an 
informabon networkmg system w~th t t e  State 
and dlstrct control rooms w~l l  be set up at 
the Central Level. 

The Control Room w~l l  be furn~shed with the 
Informal~on namely major acc~dent hazard 
installat~ons In the country, major chemical 
acc~dents In chronolog~cal order, list of 
members ol the Central. Stale and Dlstnct 
Crls~s Groups and databases on hazardous 
chemcals. 

Adequate staff and experts will be appointed 
to man the funct~onat Control Room 

It will also take measure to create awareness 
among the publlc w~th  a vlew lo prevenlmg 
chemlcal acc~dents 

Cement P l m t  at SL(u 

SHRl G.G.  SWELL . W ~ l l  the M ~ n ~ r l e r  
of ENVIRONMENT AND FORESTS be pleared to  
state : 

(a) whether the Government of M e g h r l r y r  in  
collaboration wllh the Arsoc~ated Cement CornOInv IS 
selling up a glmt cement plant at S~ju, Gem HiUI which 
18 r very kau l i l u l  network of natural c a v w  o l  Q n r t  
lmponance from the t w n r m  poml d vnw; 


